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I, the: Chairman of the Committee on Private Members' Bills and Resolutions, 
havins been authorised by the Committce to present the Report on their behalf, 
pn:scnt this Thirty-c:i,hth Report. 

2. The Committce met on 20 March, 1995 for-
I. Examination of the followin, Constitution (Amendment) Bills under rule 

294 (1) (a) of the Rules of Proccdurc:-
(1) The Constitution (Amendment) Bill, 1995 (Am~IIdm~II' 0/ ""ick 19, 

dC.) by Shri M. Krishnuwamy. 
(2) The Constitution (Amendment) Bill, 1995 (AlfWlltbn'II' 0/ ",,;d~ 

269, ~,c.) by Shri Chitta Buu. 
II. Inc:orporation of recommendations re.ardin. examination of Constitution 

(Amendment) Bill and dusiflCltion and allocation of time to six Bills, 
c:ontained in the Thirty-scvcnth Report of the Committee, whieh was 
presented to the House on 22 December, 1994 but could not be adopted 
on 23 December, 1994 u Lot Sabha wu adjourned without transact in, 
Private Members' Business on that date. 

III. Alloc:atioa of time under rule 294 (1) (c) of the Rules of Procedure to the 
Resolutions II item Nos. 2, 3 and 4 sct down in the Ust of Business for 
Friday, 24 March, 1995. 

£romintll;oll 0/ COllltilllIioll (A,.IIdm.",) Bills 
3. The Commillce c:oasidered the Bills and arrived at tbe followin, tindin,. u 

a result of their examination of the BiIIs:-
FUrtli"" 0/ ",. COIIIIrIJIIft 

(1) The Constitution (Amendment) Bill, 1995 (Am~IIdm~II' o/.ntd~ 39, "c.) 
by Shri M. ICrishDuwamy. 

The Bill seeks to amend the Constitution witb a view to providin, that the 
State shall cadcavour to Faerale employment aad for providin. neceuary 
f.alities for sclf·employment 10 that the operation of the OCOllOlllic .ystem does 
not result in the c:oncentration of wealtb and means of production to the 
C08I_ dctrilKnt. 

After c:onsiderin, all upectl of the Bill, tbe Commillcc roc:ommead that tbe 
member may be permitted to move for leave to introduce tbe BiU. 

(2) 1be Constitution (AmeadmeDl) Bill, 1995 (Ammtlm~II' o/lITtIck 269, ~IC.) 
by Sbri Chitta BIIII. 

TIle BiD seeks to uacad the Constitution with a view to Icvyinl IU on 
advertiscmenu, brOIdc:ut by radio or teleYilioa ud for distributioa of reveaun 
c:oIIcdcd from c:orporation au, lUre""" CIa aa, tal or duty an4 customs duty 
10 Slates ..... for IeIInICtUriq Uaioa F ..... Comlftiasioa. 

After c:onsidcrin, all IIpectI of die BiD, tbe Coaunlt&ce rccoaunead thlt the 
IIIeaIber .. , be pcrmiIhId to move for leave to iDlroduce tbe 8W. 
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Incorportltion 0/ recommendtltions rqllNlinl UIIIIIiIuuitM 0/ CoMlillllioft 
(Amendment) BUI ad dlmiflcMon _ .uot:.tion 0/ tinw ID BUb 
conttllMd in the Thiny.uwnt" Rqon. 

4. The CommitlCC recommend lhat aD recoauDCDdalioas CODtaiacd iD tbcir 
Thirty-seventh Report reprdin, examinatiOD of CODltitutioD (Amendment) BiD 
and classification and allocation of time for discuaioD of the Bills, now iadudcd 
in this Report as follows, may be aarced to. 

Euminillion 0/ Constilutkm (AmDldmDu) Bill 
S. The Committee colllidcrcd the Coastitution (AmeDdmeat) BiD, 1994 

(Amendment o/lIrticle 102, tic.) by Sbri IC. Ramamurthy and arrived at the 
followina findin" as a result of their examination of the BiIl:-

Findinll 0/ the Committee 
The Bill seeks to amend Irtic:lcs 102 and 191 of the Constitution with a view 

to providina that a person shall be disqualirlCd for bein, chosen as, and for 
bc:in" I membc:r of either House of Parliament or Lcplature of a State if he 
hu held any office of profit under the Government of India or the Government 
of any State or any office in any international aleney or orpnisation and a 
period of five years has not elapsed betwcen the date he ceased to hold such 
office Ind the dale he wu eleeted or nominated a such member. It also seeks 
to amend the Tenth Schedule with a view to omittin, provisions whieh provide 
that the disqualification on around of defection shaD not apply in tbe case of a 
split or merler. 

After c:onsidering all aspeets of the Bill, the Committee recommend that the 
'Member may be permitted to move for leave to introduce the Bill. 

Clnssi/iC:lllion lind IIl1oclltion 0/ time to Bills 
6. The Committee then considered clauiration and allocation of time to six 

Bills specified in the Appendix. 
7. After considerina all aspects of the Bills, the Committee recommend that 

all the six Bills be placed in Clteaory 'B'. The Committee recommend allocation 
of time for each of the Bilb a shown in column S of the Appendix. 

It 1I0QJli0ll 01 lime 10 Raollllionl 
8. The Committee recommend allocation of time to rcsolutioas a follows:-

(1) Resolution by Shri Girdhari La! Bharaava rcgardinl 2 hours 
appointment of Loltpal. 

(2) Resolution by Shri Raj Narain' re,ardin,steps for develop- 2 hours 
ment of U.P. 

(3) Resolution by Shri Chitta Buu relardinl price risco 2 hours 
RerommendllliolU 

9, TIle Commillee recommend that-
(i) SDr\'ashri M. Krishnllwamy, China Bau and K. Ramamurthy be 

permillcd to move for leave to introduce their Constitution 
(Amendment) Bills; 

(ii) the classification and allocation of time to BiDs by the Committee, 
as shown in the Appendix, be apccd to by the House; aad 

(iii) the allocation o( time to raoIutioas, as shown in parqrapb 8 above, 
be agreed to by the HOUle. 

NEWDEUlI; 
Mtudt 20, 1995 

S. MAWlCAIUUNAIAH, 
CWma, 

CommiI,. on Priww M .. bn', 
Bi1b ad ResoIIIIiDIu. 
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APPENDIX 

SI. 
No. 

Name of tbe Bill and 
membcr·in-cbalJC 

8W No. CalCaory 11me recom-

1. The Constitution (Scbcdulcd 90 of 1994 
Tribes) Order (Amendment) BiU. 
1994 (Amt'ndlll~nt DIme SdrHuk) 
by Shri Ba. .. udeb Acharia. 

2. Tbc Constitution (Scbccluled 91 01 19M 
Tn"bes) Order (Amendment) Bill. 
1994 (Am~ndmenl DIllie Sda.""J 
by Shri Yaima Singb Yuma ... 

3. The Preyention of Cruelty to Ani- 93 01 1994 
mals (Amendment) Bill. 1994 
(Amendm~nI 01 seclion ll. .,~.) by 
Shri Guman Mal Lodha. 

4. The Maintenance of Unintemaptcd 95 of 1994 
Power Supply to Industries of Back-
ward States Bill. 1994 by Shrimati 
Bhayna Chikhalia. 

S. The Cyclone. Earthquake and 92 of 1994 
Rood Victims (F"mandal Relief and 
Rehabilitation) Bill. 1994 by 
Shrim:lti Bhayna Chikhalia. 

6. The Slums and Jhuggi Jhopri Area 94 of 1994 
(Basic: Amenities and Clearance) 
Bill. 1994 by Shrimati Bhayna 
Chikhalia. 

rccom- mcDdccl 
IDcoded 

B 2 boun 

B 2 boun 

B 2 hours 

B :1 houn 

B 2 boun 

B 2 hours 




